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The 30" January 2018
S.0. 139, dated 30™ January 2018—In exercise of the powers conferred by sub

section (1) of section 93 of Bihar Value Added Tax Act, 2005 (Act 27 of 2005), the Governor of
Bihar hereby specifies that the provisions of Rule 40 and Rule 41 of Bihar Value Added Tax Rules,
2005 shall not apply till such date as the Commissioner may, by notification, specify.

2. This notification shall come into force with effect from the date of its issuance.

[(File No. Bikri kar/ Vividh-43/2011-292)]
By the order of Governor of Bihar,
SUJATA CHATURVED]I,
Principal Secretary.
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